IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A, 1130/93. - Dt.of Decision : 6.12.94.

K. Raj Kumar ’ .. Applirant. .

Us

1. Union of India rep. by
its Secretery to Govt. of
India, Ministry of Steel & Minss,
Departmant of Mines,
New Delhi,

2. The Director General,
Geological Survey of India,
27, Jayaharlal Nehru Road,
Calcutta + 700 016.

3. The Deputy Oirector General,
Geological Survey aof India,
Bandlaguda, P&T Colony Br.P.0.,
Hyderebad-500 660. <+ Respondents.

Mr. V.Yenkateswar Rao

Counsel for the Applicant

Counsel for the Respondants : Mr. N.R.Devaraj,Sr.CGSC.

CORAM:
THE HON'BLE SHRI A.V., HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.) ' -
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0.A., 1130/93. Dt. of Decision : 6.12.54.

ORDER

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 1§

The applicant uhﬁ.had worked for certain
number of periods as a Casual Mazdoor under the
Deputy Director General, Geological Survey of India,
Hydersbad claims by means of this application a
direction to the respondents to absorb him im any
suitable Group 'D' post on the basis of his seniority

as a Casual Mazdoor, with all consequential benefits.

2. The applicant has stated that he was initially
taken as a casual labourer on daily yage with effect

from 3.1.1983 and sver since he worked for various spells
£ill 31.12.198% as per datails shown in Annexurs A-1 to
the application. Thereafter he was again sngaged for a

Pew days in 1993.

3. The respondents in their reply affidavit have
steted that when ths G.S.1. office shifted from Hyderabad
City to a place called Bandlaguda dn the outskirts of

Hyderabad, several casual mazdoors have on their oun

stopped reporting for work and that the applicant was
one of them. As ragards engagement of the applicant ' -f;ﬁi
%

in the yesar 1993, the contention of the respondents is
that he was taken for a particular job for a fPeu days

~ a - .
on & contract basis@;:huhich he was paid/lumpsum amount

of Rs. 80/-. | . g

4, In this application ue are not examining the

validity of or otherwise of the diseengagement of the Cogl

applicant as a casual labour. The fact howsver remains

that the applicant had worked for uafinus spells as a ;il
o . ‘

denza.guring the period

casual mazdoor under the r




7
™ . o

T
1983 - 1989. In view of this,ye deem just and proper

to dispose of this 0A with the follouing directions

to the rsspondents.

. '
{1) The respondents shall consider th®

re-sngaging #f the applicant as and when there
is nacessity to engage casual lahgur and in
daing so the applicant shall be given preference
over freshers/juniors.
Lo -

(2) The question of granting“temporary Status
and his rggularisation Wwill be considersd in accordaence
with the extant scheme/instructions.

(3) For the purpose of re-engaging the applicant
as a casual mazdnor)the respord ents need not rstrench

any casual labour, if any, who is presently engaged.

S. DA is ordered accordingly. No order as to costs.

(A.8. CORGHI) (A.V. HARIDASA&),///IEf,//

MEMBER { ADMN, ) MEMBER(JUOL. )

frobs

Dated : Tha 6th December 1994, Dy, Registrar(J) -
{Dictated in Open Lourt) *
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1. Secretary tc Govt, of India, Ministry o?.akeel & Mines,
Dept. of fMinzs, Union of India, New Oelhi.

2. The Director Gensral, Geclogical Survey of India, 27,
Jayaharlal Nehru road, Calcutta-015.

3, The Oepguty Director Gaenesral Seological Survey of India,
Bancdlaguda, P&T coleny, Br. nQ, Hyd-660.

4. On2 copy te 5ri. V.Yankateswara Rao, advocate, CAT, Hyd.
5. DOne cony to Sri. N.R.Devaraj, 5r, ©GH5C, CAT, Hyd.,
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